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vast number of communities. Many of
them have tensions at different points of
time. There are tensions even between one
Hlndu and another Hindu community, for
instance, on the question of mtcrprclauon
of Ramayana, in South India there is a
great deal of tension between two different
castes. There are tensions even amongst
the Muslim community between Shias
and the Sunnis and riots have practically
taken place every year on account of it and
woviously there cannot be an RSS hand in
the Shias-Sunnis riots and nobody claims
it.

Obviously, there are a large number
of such tensions. There are as one of
the hon, Members here just referred to
tensions between the Akalis and the
Nirankaris. Again the RSS has got
mothing to do with it. I am sure the
hon. Members who are rather negatively
very fond of the RSS and mention its
name almost like a mantra every time
would also concede that the RSS has
nothing to do with it. I would like to
see the debate on the subject in a dis-

te way, taking the whole picture
into account. It is a question of com-
munal attitude; it is not only the question
of Hindus Vs. Muslims but even within
Muslims and within Hindus there are
various sub-communalisms  which ulti-
mately add up to the total communalism
in the country. I would, therefore,
like this discussion to get away from
this kind of pet fault-finding and pet or
rather quack prescriptions that periodi-
cally come from that side.

The question of Hindus Vs. Muslims
is not a question of a large community
Vs. a small community. Their argument
is that a small community because of
its size needs protcctlon and it is u,mduly ap-
prehensive and insecure in an environ-

ment of this kind. Let us take the smal-
lest community in this country, the
Parsi community. I know quite a bit
of the Parsi Community. My wife is a
Parsi. It is not only the Congress (I)
leader who has a privilege of marrying
a Parsi. I also have that privileee and,
I think, there are many others who have
that privilege. The Parsi community is
the smallest —microscopic community
in this country, probablyless than 100,000.
They face no tension with the majority
community. The question is why
“What is special about the Parsi community ?
Do they not have their own identity?
They very much have their own identity.
Do they not have their own religion ?
‘They very much have their own religion.

Do they not have their own belief? They,

very much have their own belief; in fact
they have a strict belief. There ws a a
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tremendous opposition to anyone of their
community marrying outside their com-
munity, the kind of opposition there would
be when a Muslim marries a Hindu
or vice versa, But still the fact of the matter
is that the Parsi community does not feel
any insecurity.

In fact, when the Britishers left India,
they asked the Parsi Community whether
they would like constitutional guaraniees
to be put in so that they are protected
and they said, “We have no fear from
the people of India. We do not want
any such constitutional guarantees.”” And
today they are there in all prosperity.

I think, it is not a question of small-
ness that is really at issue. But surely,
the significant fact is that nobody seems
to be taking up the cause of Parsis be-
cause the Parsi community has no politi-
cal value. There are only 100,000 people
and that means about 40,000 votes.
They are all concentrated in Bombay.
Obviously, it is not very  useful and
productive pohtically to take | I.he
cause of the Parsi community.
my opinion, really goes tothe hca.rt of
the matter’ as to why, whenever we
discuss communalism, we do mnot discuss
communalism within the Hindu Commu-
nity or communalism within the Muslim
community and that we always discuss
communalism between Hindus and
Muslims because of the political ad-
vantage that is to be gained by talking in
these terms.

I would again ask, if you consider
the question of size, take even a district
where the Muslims are in a great majo-
rity, are there no riots there? There are
riots. Take a district where the Muslims
hold important offices like the district
magistrate.  For example, take Sambhal
district where the Muslims constitute
75 per cent of the populaticn there and
the district magistrate there, till recently,
was a Muslim. But still a riot took
place there in which the members of both
communities whatever the proportion—
Tamnotvery muchinterested or impressed
by the proportion figures—the Hindus
and the Muslims died there.

MR. CHAIRMAN : You may con-
tinue tomorrow.

17.30 hrs,
HALF AN HOUR DISCUSSION
Demouition IN  TUGHLAKABAD
MR. CHAIRMAN : We now take up

the Half-An-Hour Discussion. Shkri P.
Rajagopal Naidu.
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SHRI P. RAJAGOPAL NAIDU :
(Chittor): Mr. Chairman, Sir, on Friday
last, there was a Starred Question with
regard to the demolitions in Tugh-
lakabad, Delhi. = The Minister differed
from the Member and, when a Minister
differs from a member, we have to think
twice because he is a responsible persor
and  whatever he says, he says with
authority.

Therefore, I, wapted to know what
happened. in Tughlakabad = Extension
and so I went there and visited the colony.
I have seen most of the houses. The
Minister has said that he has taken the
information  provided by the Municipal
Corporation  and has_believed it_also.
Yes, hejhas, to, But the. Municipal
Gorporation, . ugfortunately, has given
wrong information. with regard to two
things, One is that they have said that
they have notifigd the demolitions, "but
they , have not,at, all notified the demali-

. tions. '.,'ﬂfc Act . says that. when you
.eontemplate a demolition, notice should
..be.given, I am not going to read all the
\»Seqtions, but the Pyoviso savs 3
o 2 ol np By oo .
.. “Provided, thaf no 6rder’ of “demoli-
« -+ tion shall be ‘made nnless the person
.+has been given, by means ¢f a'notice
served in_such manner as the Com-
missioner may think fit a1easonable
. oppastunity 16f showing cause swhy
. such . order; shallnot be made.” ™

There is another proviso also and, in
this second proviso, there is an opportu-
nity or appeal. It is only after going
through the proyisions, of all the clauses
that they can’demolisk. Therefore, I
say that they have mot informed the
Minister the correct positien and they
have not acted legally in aemolishing
these buildings. They were in  hurry to
demolish the houses and therefore they
have not adopted this . procedure at
all.

The second thing is that they have
said that all the houses have been con-
structed after June 3o, 1977. The Minister
may ask what is the proof to show that
these houses - have been. constructed
prior to June g0, 1977.. I can bring to
the notice of the Government three proofs,
One is that more than hundred house-
holders paid house-taxes.. The Minister
has also accepted that, andszid they
have not touched those houses whose
holders paid house-taxes. But, when I
went there, I found that one Hcuse has
been demolished. I can even give the
name of the owner. It is Ajit Singh
Walia, and his Rural Zone No. is 5€0.

With regard to other houses, the. as-
sessment notice forms were given to more
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than 400 persons prior to the stipulaicd
date, which the Gevarnment is dependivg
vpen...p, The Government assured the
residents of the colenies :aying that
whatever houses were constiucted prior
to June 30,1977 or whose constiucticn
began before that date, will be 1egula-
rised, Therefore, what I say is that
those 400 to 500 persons whese houses
have been assessed and on  whom notices
were served saying that they kave been
dssessed, must be regularised,

. The thiid thing is that we can find
the proof in the demolished bricks them-
selves. When we see the bricks we will
find that they bear the stemps of the vears

1973, 1974, 19751976, 1977 2nd 1978.
 Ifthey have copstructcd 'tlj?t‘ Tcvsés in

1978, they must bear the 1978 mark.
1 can say that, in the houses \Sﬂrh have
‘been demolished, the number of hopses
where ‘'we cannot find ‘even a brick of
1978 is more than 8oo.. Therefcre, I
say that this third proof alo ‘clearly
shows that thcy have been constructed
prior . to 1g77. With rcgard, {o'1978
bricks, I want to tell ycu ope thing. " T'am
telling: abcyg 150, heuses, , They ‘af ¢ < It

.. poor peple, | They had raiéed 2 perticn

of it in 1977. If You te¥e”ceteny Hick
in that, yeu' capnot. find ‘1978. “Then

-with the mg':_n(‘}:',ﬁ;réy got ‘IE#%?‘? they'ipiced
.the _ ather porticp, . eril " tEey heve 2lio

constructed the ccmpevrnd, Thercfese,

in the extepsicn. 2rd in  the ‘com-

pound. you can see the bricks bearing
1978 mark, The contenticn is that they
started them in 1977 and they heve ccmp-
leted them in 1978 . Thcse hcuses are
150. .

What I want to impressupen the
Gevernment is thzt they Feve fo 1:)r a
sympathetic 'attitvde tcwerds tFic: net
only that, as a matter of right 2lse. te-
cause of the assurance of the Goverrment,
that colony has to be regularised;
more than goo houses heve to e r1egu-
larised,

The Municipal Corporaticn gave
another incorrect informeatien  with
regard to the houses which 21e cr pitlic
land. T heve seen that they have merked
out the Geverrment lend Py terled
wire, I hzve counted the kevies. Tlae
are only 70 houvses in additicn t¢ 2 Ferv-
man temple which hes bFeen desircyed
and a Gurudwezre. They were all-

carved out with barted wire. Tzm rot \

accusing anyhedy or criticisirg tfr Ge-
vernment fer what has heppened hitherte.
What I appeal to the Geverrnert ard
the Minister is to teke ccgrizerce cf
these facts. These are the precfs which
I place befcre the Minister. If te is
convinced akout tker , iken Tet Fimr ir-
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quire into the matter. If he accepts
these proofs, then there is no other go
excapt to regularise the colony. In
addition to this, I want to tell him one
thing. They have submitted a plan to
the Municipal Corporation, and they
are considering it. Therefore, they
have taken much pains so as to get san-
-ction from the Municipal Corporation.

Tisrzore, taking all facts into com-
sil:*ation, I reyuest the hon. Minister
<0 see that this colony is regularised,
Ifatall heishaving any doubt, he can
getitenquired and if whatI say is true,
then it should be regularised,

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
‘BAKHT): Sir, most of the confusion
seems to be arising from the fact that no
differentiation is made between those
houses which were constructed on public
1and and those houses which have been
constructed in an unauthorsed manner,..

SHRI1 P. RAJAGOPAL NAIDU : 1
was not on that point.

SHRI SIKANDAR BAKHT : You
said soraething about demolition by the
MOD. The MCD did not demolish; the
DDA demolished. ...

SHRI P, RAJAGOPAL NAIDU : I
have not said that.

SHRI - SIKANDAR BAKHT : He
said that no notices for demolition were
s=rved, I want to make it clear that 282
houses, structures, boundary walls and things
of that sort, were demolished by the DDA—
which were encorachements on public land,
333 houses, strOcturs, semi-pucca houses;
boundary walls, etc., were demolished by
the MOD-—which had been onstcructed
without any sanctioned plans.  Yousee
itisnot only the plans of individual cases
but also the lay-out plans of the colony
which have got to be got sanctioned, Itis
true there is the announcement of the go-
vernment that no houses will be  demo-
Jished which have been constructed before
anth June, 1977 but houses which have been
constructed unauthorisedly or if they are
~ncroachments on publicland or they have
br:n constructed without any sanctioned
p'ans will not be allowed to remain there,
That has been very clear,
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Now the hon, Member has mentioned
some individual cases. Individual cases
he may refer to me and I will certainly have
them looked into. The intention and the
policy of the government is absolutely
clear, that if they are colonies or houses
constructed before goth June 1977, they
will not be demolished and if somel cdy
has acted against these instructicns ey if
there have been some cases—the hon
Member said that some houses have been
demolished in spite of stay orders—if the
department concerned have violated any-
thing of that sort, then they will face the
consequences. The decision is that no
house constructed before goth June, 1977
is going to be demolished and if any such
demolition has taken place, itis against the
pronounced policy of the Goveinmenth
Houses, for which house-tax has been paid.
have also been demolished—itwas said.,
Primarily paying house-tax is no bar,
There may be an unauthorised construction
and proceedings against its demolition may
be going on somewhere...

SHRI P. RAJAGOPAL NAIDU : I
agree,

SHRI SIKANDAR BAKHT : But
certainly it may at least show that this
must have been constructed earlier than
goth June, 1977 and so this should not have
been demolished, I agree, but paying
house-tax is basically no argument against
unauthorised construction. That is what
I want to point out.

About bricks, all the 282 houses which
have been demolished by the DDA were a
construction of after 17th December, 1077
because in this area one small demolition
operation had been undertaken on the
17th December, 1977 itself. Therefore,
whatever had come up on that part of the
land came up only after 17th December,
1977. Therefore, bricks used in these
constructions by and large and practically
all of them were 1978 bricks. There may
be bricks of earlier period in the houses
demolised by the MCD but definitely not
in those demolished by DDA, according
to the information provided to me. They
say all these 282 houses came up after 17th
December, 1977 and most of the bricks used’
in this construction were 1978 bricks.

Therefore, I do not think I have to say
much about it. Naturally there is no
question of confrontation between the
Members and the Treasury Benches. If
there are individual cases of the sort the
hon, Member referred to, T will be glad to
have those cases looked into.

SHRI A. R. BADRI NARAYAN (Shimo-
ga): The hon. Minister has been pleased
to state that the buildings were constructed
subsequent to December 1977. My friend
here has urged that the evidence on the
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bricks shows that they Lave been all of a
rior date and not nu{m-quml to June or
cember, 1977, This is a marter for you
to kindly investigate and if it is found that
it has been of a subsequent date, you arc
rfectly at liberty to take suitable action.
ﬁhn I would urge upon you is: please
have the matter investigated as to whether
it is prior to June 1977 or subsequent to
1977. That is one matter,
I am saying that there have been many
such unauthorised encroachments or cons-

rised o
ts, something must be done, lem;
mmwthﬂtlemhwm'nﬁu b‘;
Femghorcat! . have bee:
%‘I‘h‘ the hni!;, :ebl-tmhgw mhéu
e poor people, t B"am’v w
theman is likely to se

houses by the poor who have been
m to do so by some

officials, Why did they keep quiet?
They should have s , in the

build h I ; mu':’i- 1a;
them to ousesy mean ]

on thepartof the authority enaemedp:
the Municipal authority conerned. Why

do come at a later when the
entire house is built up and the families
start living there? you think it is

proper that we should demolish such cons-
tructions?

know that they shoul,
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rised constructions, The Mupicipality is
Luilding houscs fir them in b manner
which has been very slow.  You must pull
up the Municipalitics and cther develop-
ment authorities. They mast fill up the
lacuna. The poor peoplc Luild up their
unauthorised constructicns hecaure they
have no place to live. So, you must see
that house constructions are mede for
them so that the people can occupy them.

SHRI B. RACHAIAH (Chamars-
ar) : Mr. Chairman, Sir, the
thi Municipal Cerporation spd the
D.D.A. no doubt have got the res-
ponsibility for an orderly grewth of (ke
town and also for the upkeep-maintenance—
of the city. Therefore, they have re-
sorted to the demoliticn of the unauil ¢ sised
mnmgian; not lht‘mhr now but even
during 18 months of cmergency, We
have seen then some demolitions that had
uhmhphee. nm't: umd:c me that a
race on between the emergency
mum and the Janata Government's
demolitions,

In this process, I feel, the minorities,
that is, the acheduled castes who Lave no
houses of their own or sites of their own
who have been allowed to construct tleir

houses, after etion, when they 17
there, this tion js allo:r“d tcytnl;:
place.

1 feel that if you want to have an

orderly

growth and if they want a lay-out p)
to be sanctioned, to that G:JM. prgla
places a3 a
demoliticns can

formation of small pul
public utdlity , the
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These houwes were bailt one of lardship
of down truddo pruple and mony of these
have been demolised without any due
consideration. No alternative arrange-
meats of accommodation were  made
h fore  demolishing  theee houses.  This
it the rcason why 1 say that the Janata
Government has a  double siandard.
Vested interests of the Janata Govern-
ment are responsible for this act.  Acticn
should be taken against the D.D.A. and
Municipal Corporation of Delhi officers
who are reaponsible for such demolitions,
ppose this Eolu'y of the Government.
! wnm like to know from the Government
as  to wha. action they have taken
against the persons who have constructed
multi-storcyed  buildings 7 What alter-
native arrangements  of mmmod.mon
have been made by the Government
for the pwp!e whose houses have
been molished Finally, T would
like to know from thr hon, M‘:nnter as to
what action he to take
the officers rupomlf;k for demolitions ?
With these questions I ¢ the Chajr
and conclude my speech.

w qvew (wfge) ¢+ awief
o, v wwr & fowfewr # qv e

* The callous manner in which ;lluni
colonics and pucea buildings in
arcas have ln:nmed to the 'm.nnd in

and elsewhere follow the same ar-
rogant and coercive pattern,”

e ff off, awfr off, e
v waftily dfde frerer o, Wi
w fieoelt & W i forld, 9w % 3w 47
ﬂm 9*@“‘““‘1.

All- mmnlu#hed nies will be

re-
end, Delthi Master
mll:ln maﬂyl&u&aﬂ. S

- wr-—m
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®Y a8 A Ve ooy & Fodd S Y, -
afew o o ox e gf frerd
Y &, gordr sl % ot e frewr
W 7§ #—et W GuT S Ay g,
% Wi ¥ IH TR N OE ¥ O TR
¥ o & wifow s g § geAr
wigat f—4a wew o frod 9 §—
=T & qre F oy o awr ¥ wer
T T, A ag Wt i oy fe @ e
Faea a1 feww ¥ i, afer suw
wo & T U ] Wik 7y o weviowedy
g o ot fip g T T dodte
Qo” & wrwwr ¥ faeelt gk w1 ¥ Ow
wfeew st  wremdt & Somit 24
SR Y foar o 7w goRTR A 1
ot qar s Wy wrferw o fie 1 e,
1976 %t WY femmor-itfen @ AR &
forad foam oy, & 3 W R
Fo WI-HT-68, TTATATS TWAEPwT
w1 WY fsror Mfew aqv, fore w amr
e faree W 1 27 AR WY el
T qOF FHT A Jet off o oy
g AT €1 € oY | w2T IR wrehahy
ag ot v W i o fir'fore wol-
Tt ey AT Y fereram ww, s Wy
Fnd afeet ¥ eERa, AT E d
et v o wrafer aff frlr 8 7 foo -
Wit & swrr frad ai—re 1 0t
mifew fiear war wie 7 2 vy T fie
WY G Wty ot gt dhfed, dfier ot
ety ¥ ag wr otk fwgw vl
eriterdry ¥ arend feur

qrefer oY, sielt e Wy A
mﬂmwtﬂwﬂt, Wi
hﬂm%xwwuﬁ!lﬂtﬁwm'
W T TR, O W
mwﬂﬁ"!ﬂ*l‘fﬁh

T .2 nr ol 49 o ke M'ﬂ!mﬁ*m
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[st, qaTa)
feRsmpmbgagadimaan &
pnishgisd R widtH &
A gwT d 7

» ¥ oft frwre wen ; T TEE, EAR
- dgufor A e F I &
g T & T e ¥, A
~JE ETAY T SR g

SHRI K. MALLANNA : I request
you to please speak in English,

SHRI SIKANDAR BAKHT : I sm
“iitet of all replying to the gentleman who
had spoken in Hindi. Then I will reply
10 your questions in English.

SHRI K. MALLANNA : Thenyou
reply in Kannads,

SHRI1 SIKANDAR BAKHMT : I will

Jearn from first and then T will
B Bl § Bk s i syt
2 Xann

AR wrfaw T e W A &
“qogar xhoww § fe werm o
worerr § ) ¥fww ol wxed W &
oy Wt ax fearm wgan fe @ w7
warean A § o o qew W wraow

g_ﬂ
%
3
:
k.
£

W §, SE w1 Wit Iwe g fe
§1 & ¥ w3 ¥ qufew O T
Wi A s s s
wreATE £ Teroear fwar e ww
feer #1 s ¥ aTET 495 9,
I WY WET LI fvar ar T, 9w
Y vy oy T it & 1 v gt aw
ATy & T W T qare §—
ot dwpfor sTiel wf 7y @
ot 1 3 ward o ofdt @ o
-, &Y gfam 9, wOq wel, et
e, T & Prcr i Y st gy o

WY - SRR O TN
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QPR WY UF g T § gt e
ar wwar, afew 7 DA qeafew Fex
T 1 v are weet Y EY am Y
T FC T § W A QW Wi o
s § qF vk o T8 § ) e
TEE T FTAN HT W] F A |y f—
IA wwT-wedt wStET T et &

8 hes.

Some hon. Member scemed to have
mmﬂl out of the orbit of the questicon.
hun'b{: friend spoke about the scareity

of houses. I am rorry. But I would not
like to di int him becausc the subjcct

rwul?lmiu mmh d

of of . The dimen~
dm*mﬁwpb.uwﬁhw
of howsing ovet 20 years wr shall be re-
quired to construct five millicn houres each
year which we do not claim we will be able
10 do. But the only claim that we have
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are not sufficient, If we construct 40,000
houscs cach year they arc not ?;u.n? to be
wuffizient to meet the demand ol Delhiwal«
lahs. There will have to be people who are
going to bs without howes. There i
15+ which we are entering and
st elavelopment of smaller
b osases providia g counter magnets in these
saller wwns the number of which is
abaut gor Insach wowns where we have a
ppulation of a hundred thousand 10 two
hundred thousands we are providing all
the eounter magnets so that the popula-
tion pressure on these about 1o big cities
that we hawve is reduced.  1do not want to
g into it in denail. I was saying that
staps to remove the scarcity may be im-
possible,  But we have taken steps to
provide the largest Pomiblc number of
houses within the limited resources we
have and I do not think that the hon.
M :mber will b= able 1w make any further
suggestion. Some hon. Member mentioned
aloui the orderly growth., I am hundred
percent in agreement with the hon.  Mem-
bnr's anxiety that these  unauthorised
constructinns should necessarily be nipped
in the bud. That is very true. But there
aw swwme legal constraints which we are
trying to get over. An excrcise is going
on to find out whether we can really make
it a cognisable offrnee. But even if it
is made a cognisable offence the

cwn he constructed over night. Unfor-
tunately at the moment, the Municipal
Cocporation of Delhi cannot undertake
d:molition unless it serves notice under
Sections 343 and 444 of the Municipal Act.
So one week is enough 1o construct a com-
pound wall and two rooms which can be
done overnight even.

Some hon. Member mentioned about
iving par:rer pablicity to our policy in
his regard. It is not once, but many
times, when this Government throughout
the period of 30-21 months, has been mak-
i unambiguous statements, absolutel
m\cms no words, that no una i
annstruction will be allowed after the goth
June 1977. [ammakingthat pronounce-
ment and the newspapers will
it tomorrow; the language newspapers will
Mm“’e must put an end to
this la somewhere, we must
draw a line somewhere.

Some individual cases were also men.
tioned. One of the caser mentioned by
Shri Yuvraj was of une Shri Suresh Kumar.
There can be cases where in spite of the
stay orders having been served, demolitions
might have taken place. It does not in-
dicate any change in the icy. Our

remains that any unauthorised cons-
tructinn made after the qoth June, 1977 will
not be allowed. If some dﬂtmﬂt
carries out the demolition in violation of the
stay order, they willhave to suffer the conse-

OMGIPND.-L—g490L8 ~i3-1-79--880
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An hon. Member made a mention about
certain professional cheats who enter into
some sort of wrong activitics and  sell
Government land to people.  There  has
been u west cases of the sort to establish that,
One gentleman, an oflicial of the D.D.A.
was sent to one such person; the fellow
sold him 1).D.A. land. 1In such cases the
law will take its vwn course,

There isonc important thing with regard
to the unauthorised constructions and that
is that the unauthorised constructions and
iMegal encroachments should be nipped
in the bud. 1 am hundred percent in
agreement with this and we are trying to
evolve some methods. We have entered
inte an exercise where we are trying to
make any unauthorised construction as an
cognizable offence, It will discourage
unauthorised eonstructions and illegal en-
croachments.

As far as this Government is concerned
we are determined to see that with the
available law today all unauthorised cons-
tructions whether these have been construc-
ted, a week, a month or two months back,
will have to be pulled down.

A su ion was made that only a part
of such houses may be demolished. Sir,
when we are undertaking the regulariza-
tion of these 495 colonies, some sort of
development plans have to be undertaken.
We are, however, trying our best 1o cosure
that all'this l‘rg'niariulmn is done without
the least disturbance; in fact, if possible,
without any disturbance. This is htwever,
in relation to . those colonics which
have to be larised. This cannor
be made applicable in respect of the ho: uses
which have come up unautheriscdly.

Some hon. Member mentioned that the
Tughlakabad demolitions were an injustice
to the people. I hold the contention that
if we are keen on an orderly th in the
urban areas, the only way of doing justice
is not to permit lawlcssness to grow
unautharised construction is a part of the
lawlesness which will have to be checked.

other buildings having
come up after goth June, 1975. All un-
suthorised constructions after June,
1977 will be demolithed. Bven the muld-
mvd buildings will have to be demoli--
1 if constructed unauthorisedly afier
3oth June, 1977.

18- 10 hre,

The Lok Sabha then adjourned #ill  Klewew

the Clock an Tussday, December 5, 19 ;FF
zv—vu, :gno(Sﬂ:.



